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May 28, 2007 
 
All registered Securitisation Companies/Reconstruction Companies  
 
 
Dear Sir, 
 
Guidelines on declaration of Net Asset Value of Security Receipts issued by Securitisation 

Company/ Reconstruction Company 
 
In order to enable the Qualified Institutional Buyers to know the value of their investment in the 

Security Receipts issued by the Securitisation Company/Reconstruction Company, it has been 

decided that the Securitisation Company/Reconstruction Company registered with the Reserve 

Bank under the Securitisation and Reconstruction of Financial Assets and Enforcement of 

Security Interest Act, 2002 should declare Net Asset Value of the Security Receipts issued by it at 

periodical intervals. Accordingly, broad guidelines on declaration of Net Asset Value on Security 

Receipts by Securitisation Company/Reconstruction Company are enclosed.  

 

2. These guidelines come into force with immediate effect.  

 

Yours faithfully, 

 

(P.Krishnamurthy) 

Chief General Manager-in-Charge 


